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Rent Paid for 0fIlce Aceommoclatilon 
bt Ineome-tu anll Central Excise in 

0lWa 

10195. SHRI GANANATH PRA-
DHAN: Will the Minister of FIN-
ANCE be pleased to state: 

(a) the amount of rent paid for ac-
~ommodating the Offices of income tax 
and Central Excise in Orissa during 
the last two years; and 

(b) steps taken by Government to 
construct its own buildings to accom-
modate these offices in Orissa? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGRAWAL): (a) Rents paid 
for office accommodation in respect of 
Income-tax and Central Excise and 
Customs Departments in Orissa are 

given be:ow:-

~J.m,; of the 
U<:parllllcllt 

Year 

Central Excise and '976'77 
UU:-.1011l." 1977~7B 

Income-lax 1976-77 

Amuunt of 
rr.nt paid 

Rs. 

l,gl,B4 10 :'W 
1 ,95,U22' 20 

~ ~~~~-~-------------

(b) Land has been acquired for 
construction of office buildings for 
Central Excise and Income-tax De-
partments at Bhubneswar, Cuttack, 
Almanda and Rayagadda and plans 
and estimates are being got prepared 
so as to undertake construction as 
early as possible. In addition Income-
tax Department has purchased land 
at Rourkela for construction of office 
buildings. Purchase of buildings 
along with land for locating Income-
tax Offices at Dhenkanal and Bolan-
gir is being pursued. Action is also 
in band for acquiring land at Sam-
balpur for construction of office ac-
commodation. 

~ 1977-78 if W (~) ,,)if 
'lIlT ~ """ 
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Qt ~ iRIR 'Ii't I"'T ~ it iii; 
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Allegations against Senior Hindi om-
cer of Ministry of Finance 

10197. SHRI R. L. KUREEL: 

SHRI MAHMOOD HASSAN 
KHAN; 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether some time ago a Senior 
Hindi Officer of the Ministry of Fin-
ance was alleged to be involved in a 
smuggling racket with a foreigner; 
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(b) whether the basis of this alle-
gation was a communication purport-
ed to have been written by a foreign-
er in Bangkok to the said officer of 
his Ministry, if so, whether a copy 
of the said communication will be 
laid on the Table of the House; 

(c) whether this allegation was in-
vestigated into by the Director Gene-
ral of Revenue and Intelligence as 
well as the C.B.!., but the caSe had 
not been pursued further by his 
Ministry and the case has since been 
dropped; and 

(d) whether a statement will be 
laid on the Table of the House show-
ing the comments made by the DGR&I, 
the C.B.I. and his Ministry, in ju~tifi­
cation of the action of the Govern-
ment, if not, the reasons therefC1r? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGRAWAL): (a) Yes, Sir. 

(b) The basis of the allegation was 
a letter written by a foreigner ac-
quaintance in Bangkok to the senior 
Hindi Officer and produced by the 
latter to the Department prior to the 
receipt "f the allegation in connection 
with hi-; request for permission to 
permit his son accepting invitation 
from the foreigner in question to 
spend vacation in Bangkok. 

(c) This allegation was invcstigat-
ed by the Director General of Reve-
nue Intelligence & Investigations, a 
Senior Officer of the Indian Police. 
The DGR&I reported that there was 
no infonnation Or any material to sus-
pect the foreigner in Bangkok , refer-
red to in para (b) Of the question, 
to be engaged in smuggling, espion-
age Or any other activity. He also 
did not find anything incriminatory 
in t~ letter. . Ministry of Finance 
and the Ministry of Home Affairs 
while allowing the request of the 
Senior Hindi Officer earlier did not 
find anything suspicious in this mat-
ter. TN! C.B.I. was then asked to look 
into the assets of the Senior Hil'1cli 

Officer with reference to his source 
of income. On the basis of the C.B.I. 
report and in consultation with the 
Department of Personnel and Central 
Vigilance Commission, Ministry 01 
Finance absolved the Senior Hindi 
Officer of being involved in any man-
ner with any foreigner inimical to the 
National interests. They also held 
tha t his assets were not disproportio-
nate. However, Government's dis-
pleaure was communicated to thE: Se-
nior Hindi Officer 'On the following 
grounds: 

(i) for carrying on, without pre-
vious sanction, a fairly regular side 
business as astrologer or a priest 
and earning substantial income 
therefrom. 

(ii) for not including the addi-
tional income referred to above in 
the income-tax return till March, 
1973; and 

(iii) for trying to bring pressure 
on the Central Vigilance Commis-
sioner more than once. 

The Officer concerned has re-
presented against this communication. 

(d) It is not desirable to lay on the 
Table of the House a statement show-
ing the comments of the DGRI&I, the 
C.B.I. etc. as it is considered that it 
will not be in the public ·interest to 
do so. 

Foreign Companies whOse I1lmittances 
of profits and dividends have been 

withheld 

10198. SHRI D. G. GAWAI: 

SHRI -D. B. CHANDRE 
GOWDA: 

Will the Minister of FINANCE be 
pleased to sta~: 

(a) the names of the foreign com-
panies operating in India whose rl!rnit-
tances of profits and dividends have 
been withheld because of their not 
complying with the directives of the 
Reserve Bank regarding Indianisation 
or dilution of foreign equity; 




